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IN THE CENTRAL_ADMINISTRATiVE TRIBUNAL HYDERABAD BENCH AT HY DERABAD

0.4.N0, 374/94,

Date of Order: 28~3-94,
Betweens

L.Surya Prakasthi,

es &pplicant,.
and N

1. The Postmaster General,
visakhapatnam,

2. 8r.8uperintendent of Post Offices,

Ud ealrhavmabknogm_

- - - -

For the applicants Mr,.T.Lakshminarayaha, Advocate

.~ For the Respondents: Mr,.N.v,Ramana, Addl.césc.
CORAM3

7

THE HON'BLE MR.JUSTICE V.NEELADRI RAC 3 VICE @HATRMAN
AND
THE HON'BLE MR,R,RANGARAJAN 3 MEMBER(ADMN)
The Tribunal made the -following Orderi=

post on 6-4-94 for consideration in regard to
admission as the learned counsel for respondents seeks time to

have necessary instructions.

Status=quo has to be maintained in_regérd to

visakﬁapatnam, until further orders.

| /’;ﬁf"{%. -

Deputy Registrar(J)cc

To

' @. The Postmaster General, visakhapatnam,
2. The SreSuperintendent of Post Offices, visakhapatnam,
3, One copy to Mr,T.Lakshminarayana, Advocate, CAT.Hyd.
4, One. copy to Mr.N.v.Ramana, Addl.0G5C.CAT.Hyd.

5. Onespare CoOpy.
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TYPED BY COXPARELD BY
CHECKED B AFPPROVEDL BY
IN THE CENTRIL A HINISTRATIVE TRIBUAL

- HYDERABAD RENCH AT HYDERADARD

v i /

THE zow L uh.uU"TICL V.NEELADRTI RAD
A VICE CIHAIRMAN

THE HON'BLE »R.A.3.GORTHI 3 MEMBER{AD)
' AND

THIT Ol Dr ™ wam e -Y“hiT’lEFlﬁh-'R(\JUDL)
AND '

THE HON'SBLE MR, R, RANGARAJAN 3 M{ ADMN )

- — -

[ YN
.A, ‘RedA/ConiNo.
‘ ' in
0.A.No. 31 U\XC\L‘
T.A.No., (WD )

Ad"rutted and Interim Directions

Issugd. - T—

Alldwed
Disposed of with directiors
Disnissed.

Dispissed as withdrawn.

Disgmissed for -Deféult.

- : 3 m
Re fected/Ordere ﬂf:entral Administrative Tribsaal

No order as to mosts PESPATCH

SN 30 HARIgSN

!l HYDERAEAQ BENCH.
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